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SPECIAL MENTIONS
Non-curtailment of Flood Relief to Karnataka

SHRI B.K. HARIPRASAD (Karnataka): Sir, the Government of Kamnataka's
righteous resentment over the Centre's calling back a part of the rain relief fund it had
released in response to the first memorandum of Karnataka amounting to Rs. 357 crores
calls for a more humane and compassionate review. The Centre's calling back a part of
released funds, Rs. 158.15 crores, of the first disbursal, dampens the spirit of magnanimity and
compassion with which such relief funds are related. The Centre's

action, prompted by the recommendations of the Central team of observers who
surveyed the extents of calamity of the first phase of floods in Norther Karnataka, fixed the
extent damage at a much lower level.

The State had already spent around Rs. 304 crores out of the disbursal and is
committed o adjust another Rs. 100 crores it had obtained from Finance Department upon
receipt of further disbursement from the Centre.

fTransliteration in Urdu Script.
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There being two more disbursals from the Centre awaiting to be made in
response to the second and third memorandum, aggregating to Rs. 1,256 crores,
the Centre should have acted with more restraint in the matter of asking for the
return of the excess funds purportedly released for the first phase of relief
works. The hon. Minister of Home Affairs had admitted that the initial disbursal of
Rs. 357 crores released by the Centre not to insist on the return of funds released
for relief work already done and speed up the disbursements for the
subsequent two phases.

SHRIMATI PREMA CARIAPPA (Karnataka): Sir, | associate myself with
the Special Mention.

SHRIV. NARAYANASAMY (Pondicherry): Sir, | too associate myself with the
Special Mention.

SHRIMATI BIMBARAIKAR (Karnataka): Sir, | too associate myself with the
Special Mention.

Demand for compensation to the victims of bomb blasts in the
Country
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